
HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 5S&/7t24/'U1/L?Dateci:  O)b'/e)-1  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Aaqib Hussain Kumar 
SIO Abdul Salam Kumar 
RIO Narupora Kokernag, Tehsil Kokernag, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-247/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional Iicenceienrolment must be 

souqht before the date of expiry unless the absolute!final enrolment as 

an Advocate is ordered there before.  

. 
(Mohamma Yasin Beighf 

Registraç (Adm.) 

No: 
Lf//?(LI'Dd  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication In the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aaqib 1-lussain Kumar, Advocate 

for information and necessary action. 

c 
Registra({Mm.) LI>')-I 



HJGH COURT OF JAMMU AND KIASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:5-Q'ç1 20/h/(8ated  O/o)()e)  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Altafi-lussain Seh 
Sb Gh. Hassan Seh 
RIO Mebmood Abad Doru Shahabad, Tehsil Doru, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-248/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(MohammaWYasin Beigh) 
Registrar (Adm.) 

No: •3/7  L/
Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Altaf Ilussain Seh, Advocate 

for information and necessary action. 

RegistrflAth.) 



HIGH COURT OF JAMMU AND KIASHMIR AT SRJNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No: )f4ated:  b,-hR °>/  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Arjun Singh 
S/O Rattan Singh 
RIO Chan Kanthi, Tehsil Thuroo, District Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-249/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

\— 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: J!2jLPDated:  Oo?)4 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Arjun Singh, Advocate 

for information and necessary action. 

Regustra'r(Mm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRJNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:9/?&/eA/t1bated:  O,-tj9- >0)-i 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Aneesa Manzoor 
1)10 Manzoor Ahmad Seh 
RIO Nathipora Doru Anantnag, Tebsil Doru, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-250/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute!final enrolment as 

an Advocate is ordered there before.  

n	
uy 2-) 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:  /76r- /ó2 )U2Dated. o—o-->i 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Aneesa Manzoor, Advocate 

for information and necessary action. 

n. 
RegistraAdm.) 2 tt t 

c>v 



HIGH COURT OF JAMMU AND KASHMIR AT SRJNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:6 O/J/IZ( i(Lt ated ei-07- )c?  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Aamir Rashid Mughal 
Sf0 Mohd Rashid 
RIO Naka Manjhari, Tehsil Meudhar, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-251/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute!final enrolment as 

an Advocate is ordered there before.  

(Mohamma Beigh) 
Registrar (Adm.) 

No: ?1'?7' &t)/k&?)PDated: O, -o ->o>/ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aamir Rashid Mughal, Advocate 

for information and necessary action. 

Registrar (Adm.) - 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 50f>t>t/JZO4(tfoated:   OO?>>1.  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Asim Mujtaba Oar 
SIO Mushtaq Ahmad Dar 
RIO Village Maidanpora,Tehsil Dangerpora, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from do. His/her name has been entered under 

serial No.JK-252/2021  ri the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
RegistrarjAdm.) 

No:  '/7 &6tI22 /t?Dated:  o2- o>o4 - 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Asim Mujtaba Dar, Advocate 

for information and necessary action. 

Registrar"(Atfii.) V 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:  s8,7 >o 1/ 24ifoated:  o-&7X-/  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Abbaydeep Singh Bali 
S/O Jagdeep Singh Bali 
RIO Bali House Magarmal Bagh, Srinagar 
A/P H.No.182, Lane 7 Sector 7 Nanak Nagar Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-253/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar4,m.) 

No:  i?99/fZ1)YDated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abhaydeep Siugh Bali, Advocate 

for information and necessary action. 

I rm 
Registra 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No:59j /h12/ ed:  O/o (9' 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Aaqib Musbtaq Sofi 
Sb Mushtaq Abmad Sofi 
RIO Baghwan Pora, Noor Bagb, Tebsil Eid Gah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-254/2fJ21  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

. 
(Mohammad Yasin Beigh) 

Registrar (AdIv.) 

No:''  P9 ? /6Zk)tfDated:  °'?  O)  

Copy forwarded to the; - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aaqib Mushtaq Son, Advocate 

for information and necessary action. 

Registrar  dm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 56J )//Z-/Lf  Dated:  O—o-'° )-) 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Ankita Bhat 
IWO Varinder Bhat 
R/O Nowabad Sunjuwan, Near Pooja Medical Store, Tehsil & District 
Jam mu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-255/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

soucjht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

- c_ 2  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ankita Bhat, Advocate 

for information and necessary action. - 

Re9istrajP4 cfi 
C 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

OO  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Audit Earooq Ehat 
Sb Farooq Ahmad Bhat 
RIO Pathan Puiwama, Pahloo, Tehsil & District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-256/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

Cat 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: /8t_L 1/ Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Audit Farooq Bhat, Advocate 

for information and necessary action. 

RegistrfAd 1  <cpr 2.-j 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act. 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: s6 7-o>/ Dated 

   

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Adil All 
SIO All Mohammad 
RIO Qamarwari, Tehsil Shalteng, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-257/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute!final enrolment as 

an Advocate is ordered there before.  

P 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

2/  Ofl-c20/óQCl/UDtd o  No: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Adil All, Advocate 

for information and necessary action. 

n 
Registrar-çnarn.) A 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:56?'9f21>4 /øflated:  O-67- )-o>/ 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Adil Rasool 
S/O Gh. Rasool MaJik 
RIO floulatpora Kreeri, Malik Mohalla, Tehsil Kreeri, District Baramulia 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-258/2 021  in the roll of Advocate maintained by this Registry. 

Tfle renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:2 80Q9 Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the off cial 

website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for 

information and also keeping record of the same. 
7. Mr. AdU Rasool, Advocate 

for information and necessary action. 

Registrar (AWn.) )_-) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:  sóti U /ted:  &?[o)(flx)4.  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Asmat Jan 
DIO Muzaffar Ahmad Dhobi 
RIO Sadar Bazar Mattan, Tehsil Mattan, District Anantuag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from do. His/her name has been entered under 

serial No. JK-259/2 021  in the roll of Advocate maintained by this Registry. 

Tfle renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute!final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:  ' 41/ated:  O.-o7-/  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the off cial 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Asmat Jan, Advocate 

for information and necessary action. 

RegistraC 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No:  ed: 
/3?)/ 

It is hereby notified that vide High Court Order Dated 02.071021 

Mr. Arun Singh 
Sf0 Manohar Singh 
R/O H.No. 263, Paccki Dhabbi Jam Bazar Tehsil & District Jammu 
A/P Behind Panchayat Ghar, Darap, Gadigarh, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

ILL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CUD. His/her name has been entered under 

serial No.JK-260/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

I; 

(Mohamma 'asin Beigh) 
Registrai(Adm.) 

No: 31@3 !)áCted / I 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Ubrarian, High Court Wing Jamniu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Arun Singh, Advocate 

for information and necessary action. 

CAd 

Registrabd 



HIGH COURT OF JAMMU AND XASHMIR AT SRINAGAR 
(flercisivig powers of Bar Council under Section 58°f the Advoeate Act, 196J) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: c20f/%ed  O3/ 0?- /o2-J 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Amandeep Siugh 
5/0 Sham Singh 
RIO Garltha(, Tehsil Akhnoor, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionafly for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

fLL.B Degree Certificate from concerned University and verification of hisfher 

character and antecedents from CU). His/her name has been entered under 

serial No.JK-261/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohaninidn Beigh) 
Registradm.} 

No:  /&'6S- 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jarnmu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CRC e-Courts Nigh Court of J&K Srinagar for uploading on the official 

website. 
6. lntharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Amandeej Siugh, Advocate 

for information and necessary action. 

Registrar 43Wm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: //ted: 
 O/ o/ 2o  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Ajay Kumar 
S/O Om Parkash 
RIO Londana, Rathian, Tehsil & District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-262/2021  in the roll of Advocate maintained by this Registry. 

The renewal!extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute!final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
RegistrarAdm.) 

No:  0?3/P9/  Dated: 
&)6/ -c)/ 

  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ajay Kumar, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No:  /4:  O31O7)202 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Anamika Angral 
DIO Suresh Kumar Angral 
RIO J-!.No.2, Lane No.6 Ext., Greater Kailash, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

ILL B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-263/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

\__— t _q .cr 

(Mohamrnad Y,sin Beigh) 
RegistraKAdm.) 

No: 3r /9/ted:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Anamika Angral, Advocate 

for information and necessary action. 

Registra'19tIm.), - 
0 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No:Th )JDted:  °) d7/73 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Ahmed Ubaid Utah 
S/O AsH' All Najar 
RIO Kishtwar Shaheedi Mohatla Tehsil & District Kishiwar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-264/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

r 
(Mohammad Yasin Beigh) 

RegistrarAdm.) 

No: o It: 
O/ o7/) >( 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the off cial 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ahmed Ubaid Ultah, Advocate 

for information and necessary action. 

Registrar1dm.)
r 



HIGH COURT OF JAMMU AND J{ASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No:Y ?Ift//ated 
OO- 2t/ 

  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Azfar Pirzada 
D/O Miraj Azim 
RIO Rambagh, Near Diamond Silk Factory, Rambagh, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-265/2 021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
ReisrcAt) 

No: o3--7o>-). 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Sririagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Azfar Pirzada, Advocate 

for information and necessary action. 

- - . - 

Regi?trar (Adm.)0 '}y-Q' <! 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: ) + ouJ/ K-ed:  O 3/ eQ7 >j  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Bilquees Jan 
D/O Waseern Ahniad sheikli 
RIO Bemina Nund Reshi Colony, Tehsil Shalteng, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

ILL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from dO. His/her name has been entered under 

serial No,JK-266/2021  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohamniad Vpsin Beigh) 
Registrar fç3dm.) 

No: 310iH)]9JL/oated:  O3/d+/4
1' 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts Nigh Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. BiJqUCCS Jan, Advocate 

for information and necessary action. 

c,r 
Registrar3dm.) fl 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: //P/ted:  O o7- c -c2/ 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Chandan Kumar 
S/O Badri Nath 
RIO W.No.7 Gandhi Chowk, Near Nariniketan, Tehsil & District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-267/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad 'asin Beigh) 
RegistratJ(Adm.) 

No: -'! II3 '7 Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazelle. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Sririagar for 

information and also keeping record of the same. 
7. Mr. Chandan Kumar, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No. /L9attd:  0_0')e>J 

his hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Danesh Sharma 
Sf0 Girdhari Lal 
RIO Khana Chak, R.S.Pura, IChana Chak, Tehsil R.S.Pura, District 
Jam mu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-268/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional Iicence!enrolment must be 

souqht before the date of expjry unless the absolute/final enrolment as 

an Advocate is ordered there before. 

(Mohammad Yasin Beigh) 
RegistraI\Ldm.) 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts Nigh Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Danesh Sharma, Advocate 

for information and necessary action. 

-• 
Registrak(s3dm.) 3' 1  



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  7t1 et.tt f1zc4P Dated:  03 fl-  - 

It is hereby notified that vide High Court Order Dated 04.06.2021 

Mr. Dinesh Kumar 
Sb Parshotam Lal 
RIO 1-louse No.127 Jamola, Tehsii Koteranka, District Jaminu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-269/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

n.  U- 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 1t %Jr14/Lf  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts Nigh Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Dinesh Kumar, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of tbc Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 
]

'!ated:  O bTh>/  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Dakshita Sharma 
DIO Jagdish Sharma 
RIO W.No.15 1I.No.165 Karlai Kangl&o Tehsil & District Udhampur 
A/P W.No.39 Lower Patoli Magotrian Jammu 

has been admitted and enrolled as an Advocate on the rolls of Janimu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-270/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohamii Bei 
Registrai((Adm.) 

No:2'l9' L\2Ql? Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udha 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for 

of Government Gazette. 
4. President, District Bar Association, Udhamp 
5. CPC e-Courts High Court of J&K Srinagar 

website. 
6. Incharge Chief Librarian, High Court Wing 

information and also keeping record of the same. 
7. Ms. Daksbita Sharma, Advocate 

for information and necessary action. 

Jammu/Srinagar for 

mpur. 

publication in the next issue 

ur. 
for uploading on the official 



PROVISIONAL 
ENROLMENT 

r 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers olBar Council nndcr Section 58 of the Advocates Act, 1961) 

NOTIFICATION 

No:  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Evani Gupta 
0/0 Ajay Kumar Gupta 
RIO 11.0.636/1 Ward No.1 Saheedi Chowk, Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-271/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licenceienrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh)02107 
Registratj((,Adm.) 

No: /9c_52jO?t/V2Dated. t O>j. 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Janimu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Evani Gupta, Advocate 

for information and necessary action. 

- A 

Registra7JAim.) r>-- 
> 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

 

'ated: 

 

No:  02D -O)C)-/, 

  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Fatima Wali 
D/O Wali Mohammad Rather 
RIO Kathpora Bahar Abad, Tehsil Hajin, District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subjec1 to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-272/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souciht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: O?7)O)/ 94 )4 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Fatima Wali, Advocate 

for information and necessary action. 

. 
RegistraiAdm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:  97G
(
9( 4ed:  O? 

his hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Gazala Fayaz 
0/0 Fayaz Ahmad Bhat 
RIO Sangrama Sopore, Tehsil Sopore, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-273/2021  in the roll of Advocate maintained by this Registry. 

The renewal!extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

\ 

(MohammffYasin Beigh) 
ReistraAdm.) 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of india, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Gazala Fayaz, Advocate 

for information and necessary action. 

A 
"s 

Registrar Adm.) - 
x 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: VM t'-' /Dated:  O- t)7 -1o_J  

It is hereby notified that vide High Court Order Dated 04.06.2021 

Ms. Guizar Hanifa 
PlO Molvi Sheakh Gulam Mohammad 
RIO Mughal Masjid Hawal, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-274/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

• \- t T H 
(Mohammad Yasin Beigh) 

Registrar dm.) 

No:  t 3t'1b Iø1Sated.   O_O1-2432-I  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Guizar ilanifa, Advocate 

for information and necessary action. 

r .  
RegistràAd 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 5fh[ /1 L:  o?/o7/ )o4  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Gurjeet Kour 
D/O Jaggeet Singh 
RIO Baba Fareed Nagar, Sehora, Tehsil Bishnab, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-275/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expirj unless the absolute/final enrolment as 

an Advocate is ordered there before.  

\iC 

(Mohammad Yasin Beigh) 
Registrar çAdm.) 

No: ?c21 O&/Ajlfoated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Gurjeet Kour, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KIASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: S O/7O)//ø1/ ed  o?o  

his hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Gazi Ahmad Khan 
SIO Gh Mohi Ud Din Khan 
RIO Rathsun, Akil Darun Mohalla Rathsun, Tehsil Beerwah, District 
Budgam 

has been admitted and enrolled as an Advocate on the rails of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-276/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

rfl .
c 

(Mohamma asin Beigh) 
Registra(Adm.) 

No: ?'oo9-  f6/l2Q'/LF ated:  O/c7])t)/.
1 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Gazi Ahmad Khan, Advocate 

for information and necessary action. 

RegistraAi.) /.%/ 1-i 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: se o/O2d.  o/o7/)1  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Harman Khorana 
S/O Sadeev Singh Khorana 
RIO 186 A/D, Green Belt Park, Gandhi Nagar, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-277/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

soucjht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

No:  9oi— 
4/ Pt/ 

ated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Harman Khorana, Advocate 

for information and necessary action. 

Rgistrar (Aduii.) 

--- 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

0 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Ear Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: I  dated:  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Imran Ahmed 
Sb Mumtaz Ahmed 
RIO Ward No.8 Panchayat Lathoong, Kallar Kattal, Tehsil Surankote, 
District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-278/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: ?otO 252J// Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

webs ite. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Imran Ahmed, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:  5ee)c>?(f7ted: 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Isha Razdan 
DIO Inder Krishan Razdan 
RIO Habba Kadal, Maddanyar, Tehsil Srinagar South, District Srinagar 
A/P Flat-9, Block-88, Jagti, Lane-17 Minitownship Jagti, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-279/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: 3o - /nI(LrDated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. J
"' 

2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, SrinagarJ 47O'' t' 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Isha Razdan, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: O( ))4/I7)-4/  fated:  L5 -7-- )-tJ 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Lshfaq Nazir 
Sb Nazir Ahmad Bhat 
RIO Awaneera Zainapora, Bagdar Mohalla, Tehsil Zainpora, District 
Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-280/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

C 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 3,2 DLJg_ ti9/fl/ ated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ishfaq Nazir, Advocate 

for information and necessary action. 

C.  

Reetrar (Acith.) - cPi 1 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

f2Q1'ILP 
No: 9f Ebated:  

Itis hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Lshfaq Ahmad Shah 
S/0 Mohammad Ashraf Shah 
RIO Bakura Badasgam, Tehsil Dooru, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jarnmu and 

Kashrnir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CUD. His/her name has been entered under 

serial No.JK-281/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

C .  
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:  ,cSc- 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ishfaq Ahmad Shah, Advocate 

for information and necessary action. 

- 

C.  
Registrar (Mm 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No:  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Ishali Sharma 
D/O Vas Dev Sapolia 
RIO Chapanoou Dera Banda, Tehsil & District Reasi 
P/A Ward No.-06, Nangal Road, Katra, Kun Mohalla, Reasi 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-282/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: /(tted:  OOR>L  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the off cial 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ishali Sharma, Advocate 

..for information and necessary action. 

Reg 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Ishraf Bashir 
11/0 Bashir Ahmad Dar 
RIO Kirmani Abad Sozeith, Lawaypora, Tehsil Narbal, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-283/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(MohammsinBeighç 
Registrar (Adm.) 

No: 6 //ated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ishrat Bashir, Advocate 

for information and necessary action. 

 

Registra'Aai[ 



HIGH COURT OF JAMMU AND KASHMIR AT SRLNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

O2QLP 
No:  SS'.J>/  Ddted:  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Ishfaq Bashir Oar 
SIO Bashir Abmad Oar 
RIO Lalpora Lolab, Dar Mohaila, Tehsil Lolab, District Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-284/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

7 .  

(Mohamma Yasin Beigh) 
Registrar (Adm.) 

No: O -d)-?'. 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ishfaq Bashir Oar, Advocate 

for information and necessary action. 

rm 
Registrar (Atfm.) -T 

o 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:  5Qof,cU//øItced.  o1-v?-)'R 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Ibrahim Alam 
Sb Abdul Rehman Wani 
RIO New Secretariat Road, Shaheed Gunj, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-285/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
RegistrarAdm.) 

No:3t003SO/IffrDated:  tT?_b9- c2OIJ7  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Vting Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Jbrahim Alam, Advocate 

for information and necessary action. 

r 
Registrar(Adm.) 

a/ 



Registra 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No:  ccy,,  yav/l2rDated  &s-/c / 
))-;,' 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Indu Pangotra 
DIO Girdhari Lal Pangotra 
R/O Garh Mandi Samba, Tehsil & District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from do. His/her name has been entered under 

serial No.JK-286/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolutelfinal enrolment as 

an Advocate is ordered there before.  

- T 
rm 
(Mohammad Yasin Beigh) 

Registratdm.) 

No:  Dated: os/ /i  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Indu Pangotra, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINACAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

NOcc9Kc/cfl Dated: 

   

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Jessica Bat 
D/O Rajnish Bat 
RIO Flat No.1OA Nidheesh Enclaves, Channi Rama, Tehsil & Distt. Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-287/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

- 

(MohammâYasin Beigh) 
Registrar (Adm.) 

No: 37/4'/C4bated: o r 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Jessica Bat, Advocate 

for information and necessary action. 

RegistraIAdm.) r 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:53/14/1P  Dated:  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Jameel Abmed 
Sf0 Maqbool Ahmed 
RIO Bathindi, Near Tube Well, Tebsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jarnmu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-288/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

- \ —t 

(MohammadYasin Beigh)' 
Registra%/Adm.) 

No:  Dated: ot/ / )OY  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Jameel Ahmed, Advocate 

.for information and necessary action. 

Registra  dmj 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:SY/Oad:  os/7/ 74)—; 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Jazib Ahmad Yatoo 
S/O Gh. Hassan Yatoo 
R/O Ogmuna, Rather Mohalla, Kunder Tebsil Kawarhama, District 
Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-289/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

H 

RegistrarQ(Adm.) 

No: 3c 115"/4/6a4'ed:  oT/o7 /)-e-j
4' 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Jazib Ahmad Yatoo, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: Sqs4 ON/4'dZd:  O±4 /o  -/ 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Kumar Dakhseesh Maharaj 
Sb Braham Dew Sharma 
RIO Dablehar Ward No.6, Tehsil Suchetgarh, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CUD. His/her name has been entered under 

serial No.JK-290/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

No:  Dated: 

(Mohammad Yasin Beigh) 
Registradm.) 

o-/o% // 

    

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing JammufSririagar for 

information and also keeping record of the same. 
7. Mr. Kumar Dakhseesh Maharaj, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No:S9 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Koshal Sharma 
SIO Ved Parkash 
RIO V.P.O. Badyal Brahmana, Tehsil R.S.Pura, District Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Janimu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from dO. His/her name has been entered under 

serial No.JK-291/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohanimad Yasin Beigh) 
Registrat (Adm.) 

No:!s/Ic/1ated:  os/07/>OF/ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Koshat Sharma, Advocate 

for information and necessary action. 

t_* 

\ _-1 . 
Registra1Adm.) -yyk 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No: 5 
y  

It is hereby notified that vide High Court Order Dated 02.072021 

Mr. Kannu Karan Prasher 
SIO Sushil Kumar 
R/O Village Uttri, P.O. l3arwal, Tehsil & District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-292/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

No: 3/6  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Icannu Karan Prasber, Advocate 

for information and necessary action. 

Regstra.);5(P -1 

(Mohammad Yasin Beigh) 
Registrarftdm.) 

/e - 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 9k)>tMDated:  o/o /o/ 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Khushboo Mehraj 
D/O Mehraj Ud Din Zargar 
RIO Mirzabagh Saderbal, Tehsil ftazratbal, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-293/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

No: 3 )/) 7C3/4/'L6ated:  

(M oh a 
t1 

RegistrarAdm.) 

or/c  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Khushboo Mehraj, Advocate 

for information and necessary action. 

C. 
RegistI?kám.) .2IJ  y--) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Kowsar Tasneem 
D/O Mohd Ramzan Bhat 
RIO Chandgam, Bhat Mohalla, Tehsil & District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-294/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Reistradm.) 

No: Y'd:  or/c 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Janimu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Kowsar Tasneem, Advocate 

for information and necessary action. 

Registra 

,. v' 
-

- dm.) 5-ciy ";' 



No: E)oo# >54 

HIGH COURT OF JAMMU AND KASHMIR AT SRJNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

Sd:  ôx7o* /)zc) 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Lalie Majid 
11/0 Abdul Majid Thakur 
RIO Lethjfora, Mohall Pethpora, Tehsil Pampore, District Pampore 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-295/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

- -, 

(Mohammad Yasin Beigh)' 
Registrar(Adm.) 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pampore. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pampore. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Ubrarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Lalie Majid, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: ~O/1D?/MJated:  os/a' /9tJ2-/, 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Mobsina 
DIO Javed !qbal Bhat 
RIO Mohalla Faridiya Near Noor Masjid Doda, Tehsil & District Doda 
A/P Gulmarg Colony Near Opposite City Hospital, Bathindi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-296/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh)0 2 

Registradm.) 

No:  
- 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mohsina, Advocate 

for information and necessary action. 

ot 

Regstrafl t5A {1 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 70)1Aated:  0s/o- />d7-j 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Mehak Hameed 
D/O Abdul Hameed Bhat 
RIO Bait UI Muskaan, Kralteng, Tehsil Sopore, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-297/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

No: 3)-O/- /i& ed: 

(Mohamma&n 
Registra,Q(Adm.) 

&x/oy- />y 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC c-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehak flameS, Advocate 

for information and necessary action. 

r) 
Registra((Adm.) rç 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:  O3 o;/1$ated:  or/a - / i-i. 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Manisha Rajput 
0/0 Sudershan Siugh 
RIO Bharatgarh, Nud, Gujwal, Tehsit & Distrrict Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of hisfher Provisional 

JLL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. Hisfher name has been entered under 

serial No.JK-298/2021  in the roll of Advocate maintained by this Registry. 

The renewaia'extension of provisional Iicencee'enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

. 
(Mohammad Yasin Beigh) 

Registrarg_Adm.) 

No: 3x —/4/m/atd:  &s/o?- / 2-OF/ 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing JammulSrinagar for 

information and also keeping record of the same. 
7. Ms. Manisha Rajput, Advocate 

for information and necessary action. 

fl .  
Registrar(Adm.) O. 

- 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council undcr Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 4Dated:  O7'O7- /2&Lj, 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Mahpara Nasir 
0/0 Nasir Ahmad Khan 
R/O Keran Tehsil Keran, District Kupwara 
A/P Nasir Abad Colony Exchange Road Near Fire Service, Upper Dudwan, 
Kupwara. 

has been admitted and enrolled as an Advocate on the rolls of Jarnmu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-299/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licencea'enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

No: 3-2-17'-  /f'4/tei: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing JammufSrinagar for 

information and also keeping record of the same. 
7. Ms. Mahpara Nasir, Advocate 

for information and necessary action. 

n.  
(Mohammad Yasin Beigh) 

RegistrarjAdm.) 

Registra Adm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 0s/o / )t,/ 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Mobd Amir Mir 
S/O Abdul Hamid Mir 
R/O Batapora Alyalpora, Tehsil & District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

JLL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-300/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

No: 32 2Jm3  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Amir Mir, Advocate 

for information and necessary action. 

Registrar((Adm.) I 

(Mohammad Yasin Beigh) 
ReistrajAdm.) 

o/o  



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

N 4ed:  ôJ-/ô?-/.  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Misbah Atiq 
DIO Atiq UI Rehman 
RIO Khwaja House Ward No.8, Tehsil Basoli, District Kathua 
AJP Lane No.8, Usmaan Colony, Bathindi, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-301/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(IViohammad Yasin Beigh) 
ReistrarJAdm.) 

No:  32- 9O/ted.   ô3Yt  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Misbah Atiq, Advocate 

for information and necessary actir' '' 

Registra.4dm.) 
o 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act. 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

ted: os/o/)o1. 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Mohammad Sanieer Yatoo 
S/O Mohammed lsmaiel Yatoo 
RIO Drusoo Puiwama, Near DPL Puiwama, Telisil & District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-302/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrarq(Adm.) 

No: q//9/tcd:   Or/o-/-oJ-i, 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District, Bar Association, Puiwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohanimad Sameer Yatoo, Advocate 

for information and necessary action. 

—1 

Registray,Adm.) 05t 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1%!) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No: Cog- o/MSated: 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Meekail Wahab Rather 
Sb Abdul Wahab Rather 
RIO Sindoo Shermal, Chak Shermal, Tehsil Keegam, District Shopian 
A/P Alyalpora Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-303/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

en. 
(Mohammad Yasin Beigh) 

Registrar
,

Adm.) 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts Nigh Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Meekail Wahab Rather, Advocate 

for information and necessary action. 

Registraiç(Adm.) r, 
o) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

'tted:  o4o 7-/2-O)--j 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Mantasha Jan 
1)10 Sheikh Nazir Ahmed 
RIO Manchowa, Bagh-e-Melitab, Tehsil Chadoora, District Budgam 
A/P Sidhra, Jammu, Umar Colony, H.No. 23/1, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-304/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute!final enrolment as 

an Advocate is ordered there before.  

. 
(Mohammad Yasin Beigh) 

Registrarç(Adm.) 

No: //4J&d:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mantasha Jan, Advocate 

for information and necessary action 

—>- .;- 2 
Reglstra(Adm.) i 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: /O >U/ted: o/ )( 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Mayan Kobli 
Sf0 Pawan Kohli 
RIO H.No.430, Near Govt. Girls High Scehool, Garhi, Tehsil & District 
Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of hislher Provisional 

ILL.B Degree Certificate from concerned University and verification of hislher 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-305/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Reistrardm.) 

No: 37)  6 7 /' ted:  r/ô / z_i 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing JammulSrinagar for 

information and also keeping record of the same. 
7. Mr. Mayan Kohli, Advocate 

for information and necessary action. 

C.  
RegistrarQ(Adm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  
No: WI ' 'tted:  c/c-/>o-' 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Masrat Gull 
D/O Chulam Mohammad Meer 
RIO HIS Dangerpora Rafiabad, Baramulla, Tebsil Watergam, District 
Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-306/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

    

. 

(Mohammad Yasin Beigh) 
RegistraAdm.) 

/  , No:  

 

     

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Masrat Gull, Advocate 

.for information and necessary action. 

; 
RegistrarAdm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No4 c)t  Dated:  0t31 '°)(  

It is hereby notified that vide High Court Order Dated 04.06.2021 

Mr. Mushtaq Ahmad Shcikh 
Sb Fayaz Ahmad Sbdkh 
RIO Khag, Adda Mohalla, Budgam. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-307/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute!final enrolment as 

an Advocate is ordered there before.  

(Mohammad Vasin Beigh) 
RegistraJ(Adm.) 

/u2  
Dated: os-f a j  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mushtaq Ahmad Sheikh, Advocate 

..for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Marouf Ahmad Parray 
Sf0 All Mohammad Parray 
RIO Nan Bal Amda Kadat, Lal Bazar, Tehsil Eidgah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-308/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

fl.  
(Mohammad Yasin Beigh) 

Registrar4Adm.) 

No: 3>'M'' ô/o  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Marouf Ahmad Parray, Advocate 

for information and necessary action. 

Registrar'(Ath.) 5-YTh ' 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

No: A/c' 

NOTIFICATION  

/29Dated:  0/o />o?1 

It is hereby notified that vide High Court Order Dated 02M7.2021 

Mr. Mubashir Hussain Naik 
Sf0 Abdul Gani Naik 
RIO Manthori, Jatheli, Tehsil Mohalla, District Doda 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-309/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

r 
(Mohammad Yasin Beigh) 

Reistrargdm.) 

No: 33c9/4&L:  or/O /kv—/ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing JammufSrinagar for 

information and also keeping record of the same. 
7. Mr. Mubashir ilussain Naik, Advocate 

for information and necessary action. 

RegistrarQ(Adm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRLNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: E/4Dated:  os/a /oy 

Ills hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Michael Singh Dogra 
Sf0 B. Singh Dogra 
RIO Chak Chua, Ban Brahamna, Tehsil Bishnah, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-310/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(cammSin Beigh) 
RegistrarAdm.) 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Michael Singh Dogra, Advocate 

for information and necessary action. 

Registrar(Adm.) I 



HIGH COURT OF JAMMU AND KASI-IMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No: q >cVi/4 ated: 
(I,  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Moot Singh 
Sb Bhabishan Singh Bali 
RIO Muthalal Atinbass, Tehsit Ukhrat, District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-311/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expire unless the absolute/final enrolment as 

an Advocate is ordered there before.  

.  —' cqH 
(Mohammad Yasin Beigh) 

Registrar9dm.) 

No: 3 / 3 O/4/ted:  or/0  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Moot Singh, Advocate 

for information and necessary action. 

- 
Registr .) 



HIGH COURT OF JAMMU AND KASHMER AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: /7 Qt 201/#'bted:  05/09-  />'; 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Muneeb Ahmed Shad 
Sb Muzaffar Hussain Shad 
RIO H.No.61, Ward No.7, Shaheedi MohaiJa, Tehsil & District Kishtwar 
A/P 7/6 Firdous Abad Sunjiwan, Jammu. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashrnir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from do. His/her name has been entered under 

serial No.JK-312/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souoht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh)' 
Registra/(Adm.) 

No: 332/&ted: / -i 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Muneeb Ahmed Shad, Advocate 

for information and necessary action. 



Registrä 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: /9 
7

/aed:  O/o/  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Mohd Narzaar 
Sf0 Shafiq Ahmed 
RIO Gunthal, Dhurunian, Tehsil Surankote, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-313/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souciht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

' - 
.

_- cp -  >1 
(Mohammad Yasin Beigh) 

Registrar
1

Adm.) 

No: 33 36/dated:  O5/ 0  /))-/ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Nazaar, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:  6/ >tW/i3ated:  os/o / t-/. 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Masroor Ahmad Sheikh 
S/O Mohd Shafi Sheikh 
RIO Badoora Achabal Anantnag, Telisil Kokernag, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from ClD. His/her name has been entered under 

serial No.JK-314/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souciht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

A 

(Mohammad Yasin Beigh) 
RegistrarQ(Adm.) 

No:2334'/9  44ted: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Masroor Ahinad Sheikh, Advocate 

for information and necessary action. 

Registrar4Ad 



No:  610 77)V)9/ ated ô/ /v 

It is hereby notified that vide High Court Order Dated 02.07.2021 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers olBar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

Mr. Mir Mohsin All 
8/0 Shabir Ahmad Mir 
Mjr Mohalla Pallar, Jamia Masjid, Tehsil Budgam, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from do. His/her name has been entered under 

serial No.JK-315/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

No: 32952/4  6'ted: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mir Mohsin All, Advocate 

for information and necessary action. 

(Mohammad Yasin Beigh) 

Registra7gAdm.) 

o/o /  

In,  
Registrá 



HIGH COURT OF JAMIMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 5801 the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:(fl el;(çDated: /  

It is hereby notified that vide High Court Order Dated 04.06.2021 

Ms. Mahjabeen Chowdhary 
D/O Mohammed Zarief Ut Din 
RIO Near Government School Faizabad, Kalaban, Tehsil Mendhar, 
District Poonch. 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-316/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

- 

(MohammadaVasin Beigh) 
Registrà (Adm.) 

 Dated:  / c/zov  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mahjabeen Chowdhary, Advocate 

for information and necessary action. 

.. 
RegIstrar 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

d:  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Neha Pandita 
D/O Baya Ji Pandita 
RIO H.No.178, Sector 2B, Om Vihar, Vinayak Nagar, Muthi, Tehsil & 
District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-317/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence!enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

h 

(Mohammad Yasin Beigh) 
Registra (Adm.) 

No:  cr/o /'*i. 

Copy forwarded to the:- 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Neha Pandita, Advocate 

for information and necessary action. 

"a- 
RegistrM(Adm.) r IJ 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Nasir Qadir Malik 
Sb Gh Qadir Malik 
RIO Summer Bugh, Budgam, Tehsil B .K.Pora, District Badgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-318/2021  in the roll of Advocate maintained by this Registry. 

The renewala'extension of provisional licence!enrolment must be 

souqht before the date of expiry unless the absolute!final enrolment as 

an Advocate is ordered there before.  

. 

(Mohammad Yasin Beigh) 
Registrar, (Adm.) 

No: 3>o77/4  ed:  ox/c /  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Nasir Qadir Malik, Advocate 

for information and necessary action. 

- , 

Reg istrt1(Aii) qfrV~'l 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Macjeem Akhter 
PlO Mohd Ayoub Khan 
RIO Chaktroo, Tehsil flaveli, District Poonch 
A/P Nowabad Sunjwan, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from do. His/her name has been entered under 

serial No.JK-319/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

r. 
(Mohammad Yasin Beigh) 

Reistrardm.) 

No:  237O6ta4d: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing JammufSrinagar for 

information and also keeping record of the same. 
7. Ms. Nadeem Akhter, Advocate 

for information and necessary action. 

Registrandm.) o
-; 



n. 
(MohammffYasin Beigh) 

RegistrarKAdm.) 

HIGH COURT OF JAMMU AND KASHMIR AT SRLNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: H tated:  or7o 
L/ p 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Priyanka Dogra 
11/0 Darshan Kumar 
RIO Nowshera, Bhajnoa, Tehsit Nowshera, District Rajouri 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-320/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional IicenceIenrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

No: 3 8 3/fi kad: r/o/  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Priyanka Dogra, Advocate 

.for information and necessary action. 

r 
Registràt(i36m.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 4 7  )-o2-i,kDated:  05/ c - /tm'. 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Priya Katoch 
11/0 Balbeer Singb 
RIO Ward No.4, Kothi Mohalia, Battal, Tebsil & District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-321/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

. 
(Mohammad Yasin Beigh) 

Registrar
,
Adm.) 

No: 323t/OJJ°4'lated: or/t  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary1  Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Ms. Priya Katoch, Advocate 

.for information and necessary action. 

7 - 
Registra(dm.) U 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 62+ 7'wfroate r/ o - /  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Palvi Thakur 
D/O Bodh Raj Thakur 
RIO Charian Kallan, Near Agriculture Office, Ward No.2, Tehsil Chenani, 
District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-322/2 021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

Km .
__tO 5—GcY-'1 

(Mohammad Yasin Beigh) 
Registratdm.) 

No: 3 9O O'7 64/ated:  os-/u / 1' 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

- of Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Palvi Thakur, Advocate 

for information and necessary action. 

Registrar 

c.J' 
't —_-- 

m.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:2_2g?Lated:  or/u - / o> 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Paramveer Singh 
SIO Jaswant Singh 
RIO Ambedkar Nagar, PlO Trikuta Nagar, Tebsil Bahu, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JIC-323/2021  in the roll of Advocate maintained by this Registry. 

The renewal!extension of provisional licencelenrolment must be 

souqht before the date of expiry unless the absolute!final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar((Adm.) 

No: 3IO//bted:  o/o!
V 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing JammulSrinagar for 

information and also keeping record of the same. 
7. Mr. Paramveer Singh, Advocate 

for information and necessary action. 

Registra(dm.)O5 C. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No:2'9 O)J/4Dated:  61107- / )-o)9 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Pious Mudgil 
D/O Satish Kumar Shatma 
RIO Ward No.3, Phinter, Tebsil Billawar, District Kathua 
A/P ItNo. P 2/65, Satwari Cantt, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-324/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

r 
(Mohammad Yasin Beigh) 

Registrai'q(Adm.) 

No: I2M  ated:  o/o /; 
 V 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Pious Mudgil, Advocate 

for information and necessary action. 

Registraf(Kim.) 5 cY 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 3O7 o>/frDated:  oC/o / -oj 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Roopamdeep Aulakh 
0/0 Paramdeep Singh Aulakh 
RIO House No.22 A, Sector 9, Trikuta Nagar, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-325/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar(Adm.) 

No: 6 3/4ted:  Or/O/  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Roopamdeep Aulakh, Advocate 

.for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No: Dated:  oJ-/o / )c)J 

Its hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Raghav Kohli 
Sf0 Suemsbwar Kobli 
RIO IL No.65, Lakhdata Street, Below Purani Mandir, Tehsil & District 
Ja mm u 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-326/2021  in the roll of Advocate maintained by this Registry. 

The renewal!extension of provisional Iicence!enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

. 51 
(Mohammad Yas;n Beigh) 

Registra (Adm.) 

No: 32-139-4(fCh7/i/tated: 5 ))DF/  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Raghav Kohli, Advocate 

for information and necessary action. 

C ,  
Registra A 

- 



Registra 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 6 3 //&Dated as/t / ) y/ 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Roshiba 
D/O Roshan Lal 
RIO H.No.437, L.No.17, Rajpura Mangotrian, Tebsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CUD. His/her name has been entered under 

serial No.JK-32 7/2 021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
RegistrarAdm.) 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Roshiba, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Rahat Pargal 
S/O Anil Pargal 
RIO Ward No.4-5, rn-c Samba, Tehsil & District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-328/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

F
&rU 

(Mohammad Yasin Beigh) 
Registrar)Adm.) 

No:  9xDmc /t/coated:  
r/o -/ 2-0)9 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rahat Pargal, Advocate 

for information and necessary action. 

Registrar9dm.) n 



HIGH COURT OF JAMMU AND KASHMJR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:4 ° / Dated:  ôc/o / )-O2I 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Rohaina Jahan 
D/O Gb. Hader 
RIO W.No.4, Bye Pass Road Batote, Tehsil Batote, District Ramban 
AlP Mattoo Medicose, Sunjwan Road, Bathindi Morh, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-329/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

soucjht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

In .
C 

(Mohamma Yasin Beigh) 
Registrar

,
Adm.) 

No: 32 5t6X/P44tated:  Os/a  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the officiai 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rohaina Jahan, Advocate 

for information and necessary action. 

C .  
Registrar, 

- 
CA 

dm.) 



PROVISIONAL 
ENROLMENT 

L 

HIGH COURT OF JAMMU AND KASHMIR AT SRLNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:3& 6 "Dated: /o7 /)o  

It is hereby noti -d that vide High Court Order Dated 02.07.2021 

Ms. Rittu Kumari 
11/0 Lal Chand Bhutyal 
RIO Bhajmasta, Tehsii Ramban, District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-330/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Vasin Beigh) 
Registrat(Adm.) 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rittu Kumari, Advocate 

for information and necessary action. 

C.  
Reistradm.) c 

ot/t 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 367/)c))/QDated:  Or/ 67- 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Rahil Jamwal 
Sb Lehar Singh 
RIO Badhori, Tehsil Bari-Hrahmna, District Samba 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.8 Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK—JK-331/2021  in the roll of Advocate maintained by this Registry. 

The renewaj(extension of provisional licencelenrolment must be 

souqht before the date of expiry unless the absolutelfinal enrolment as 

an Advocate is ordered there before.  

(MohamaffSasin Beigh) 
Registratdm.) 

No: 979_&//i240Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rahil Jamwal, Advocate 

for information and necessary action. 

RegistràT1Adm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRLNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:L3 WJated:  or/o/  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Rahul Andotra 
Sb Raj Pal Singh 
RIO Ward No.12, Mandi Mandi-Khar, Tehsil & District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK—JK-332/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Reistrar'dm.) 

No:  os/o  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rahul Andotra, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:  k 7 ox/4Dated:  cr/O /  ; 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Rajinder Singh 
S/O Behari Lal 
RIO Phagmulla (Pogal), Tebsil Pogal Paristan (Ukhral), District Ramban. 
A/P Bohri, Udeywala Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK—JK-333/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  
/ 

r 5& 
(Mohammad Yasin Beigh) 

Registrar
,

dm.) 

No:  cr/o /)  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rajinder Singli, Advocate 

for information and necessary action. 

Regis 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 639 NL2//Mted:  65/O - / )-O)-,I 

U 
It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Radika Rajput 
D/O Daulat Ram 
RIO Bishnab, Sikander Pur, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK- JK-334/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence!enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

. 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Radika Rajput, Advocate 

for information and necessary action. 

Registr9Aá.) u 

(/2 
Dated: 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

** * 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 0 )O- ad  or/o/>y  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Swarcha Mahajan 
DIO Satinder Gupta 
RIO Near Old Bus Stand Rajouri, Tehsil & District Rajouri. 
A/P Plot No.2U5, Opp. Punjabi Brothers, Rehari Colony, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-335/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolutelfinal enrolment as 

an Advocate is ordered there before.  

fl.  
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: )2o /;/mDated:  o/o /2o; 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing JammufSrinagar for 

information and also keeping record of the same. 
7. Ms. Swarcha Mahajan, Advocate 

for information and necessary action. 

Cl t —t  __f' vi 
Registrar (Adm.) 0 5 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

Dated: /  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Sourav Kattal 
Sf0 Balbir Singh 
RIO Ward No-19 Shivanagar, Tehsil & District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CD. His/her name has been entered under 

serial No.JK—JK-336/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

. 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 3>5792 '/#Pt'i/4ated: o/o /  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sourav Kattal, Advocate 

for information and necessary action. 

Registr' r{Aim.) ci p 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

Dated:  ôr/o / )o, 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Sajid Ilussain Shah 
Sb Sagheer Hussain Shah 
RIO Middle Sanai, Tehsil Surankote, District Poonch. 
A/P Azad Mohalla Poonch, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK— JK-337/2 021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional IicenceIenrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Regist5ar (Adm.) 

No:  14'ated: OJ/O / y 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sajid Hussain Shah, Advocate 

....for information and necessary action. 

Regjstra'r-fMm. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

Dated: Os/o?/ 7-&,' 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Syed Raheel Azrar Kazmi 
Sf0 Azrar Hussain Shah 
RIO Sanai, Tehsil Surankote, Distrkt Poonch. 
A/P Lower, Tathar, Bantalab, Jammui 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial !.  JK-338/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

. t-
A A 

(Mohammad Yasin Beigh) 
Registraç (Adm.) 

No: 32-S130 3/ ted: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Syed Raheel Azrar Kazmi, Advocate 

for information and necessary action 

Registrar (Adm.) 5_02( 

No: 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council nnder Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No: é''%' oj, )J//eqDated:  r/e/olI  

It is hereby notified that vide High Court Order Dated 04.06.2021 

Mr. Smarth Mahajan 
SIO Sushit Gupta 
RIO H.No.5, Ward No.5, Lakiianpur, Tehsil & District Kathua 

has been admitted and enroiled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-339/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registradm.) 

NoS2c39f4//i  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Smarth Mahajan, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRJNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No: i;is- 2-02/ kJted:  bS-/O-/i. 

   

it is hereby notifledihat vide High Court Order Dated 02.07.2021 

Mr. Sheetal Singh 
S/O Bikram Singh 
RiO Ward No.7, Upper Phagmulla, Tebsil Pogal Paristan (Ukhral), District 
Ramban. 
A/P Dhok Wazira Kandoli Nagrota, No.8, Nagrota Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-340/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

\ CA 

(Mohamm' WYasin Beigh) 
Registar (Adm.) 

No:  gted: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sheetal Singh, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

Dated: a 27 >o, 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Snehi Arora 
S/O Rajinder Arora 
RIO H No.177 Sector 5, Trikuta Nagar, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-341/2021  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

. 
(Mohammad Vasin Beigh) 

Registçar (Adm.) 

No: 0 0  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mv. Snehi Arora, Advocate 

for information and necessary action. 

R!gistrar (Adm.b ycty'l 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

a7t/ I. 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Salman Rashid Sayeed 
S/O Rashid Ahmed Fani 
RIO 112/S, Sarooti, Tehsil Mendhar, District Poonch 
A/P H.No. 64/2, Nawabad Zuberabad, Sunjwan Road, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-342/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

soucjht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

r 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 32C2-/A  ted:  O5/6 / )4'L 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Sririagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing JammulSrinagar for 

information and also keeping record of the same. 
7. Mr. Salman Rashid Sayeed, Advocate 

for information and necessary action. 

R gistrar(Adm.) Q 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, J961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

NoI'96' /&ted: es/o/ )-o)-/, 

Ills hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Shikha Jamwal 
DIO Halbir Singh Jamwal 
RIO Post Office Carnal, Lota, Rehmhal, Tehsil & District Udhampur 
A/P Ward No.2, H.No.5, Near Chenab Poles Factory, Dalah, Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-343/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: 3077//4  Elated: o/o / o,iy 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of i&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
1. Ms. Shikha Jamwal, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: ___________ Dated:  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Sahil Singh 
Sf0 Dayal Singh 
Muthi, Maira, Tehsil Jourian, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-344/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammäd Yasin Beigh) 
Registrr (Adm.) 

No: ;c-  /4 d: / /  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Janimu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sahil Singh, Advocate 

for information and necessary action. 

- 
Re istrar (Adm.) tc 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

'2 ated:  o/o/  

It is hereby notifies that vide High Court Order Dated 02.07.2021 

Mr. Shahid Choudhary 
Sf0 Vusuf Khan 
RIO Chack Sajjan, Ward No.05, Tebsil & District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK.-345/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

No: 3 J97 s/  JL: 

c 
ri 
(Mohammad Yasin Beigh) 

Registrp (Adm.) 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shahid Choudhary, Advocate 

for information and necessary action. 

. 
Registrar (Adm.) o) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act. 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 5/ //ated:  0T/O / )-g/ 
6' 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Sheikh Shariq Asrar 
Sf0 Sheikh Muhammad Abbas 
RIO Qamarabad, Qamarwari, Tehsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-346/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

n 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:  rs 9 CO ted:  o%7 /oi 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President1  J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sheikh Shariq Asrar, Advocate 

for information and necessary action. / 

Registrar (Adm.)b 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 5- >O*// Dated:  at/c / >, 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Sandeep Singh Chib 
Sf0 Sagar Singh Chib 
RIO Village Patti Panchayat (Demote-B), Tebsil & District Ramban 
AlP H.No.195-F, Kedar Niwas Mahespura Near GMC Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-347/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Re istrar (Adm.) 

No: 9/i/  tFDated: /°/'>  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sandeep Singh Chib, Advocate 

for information and necessary action. 

Ristrar 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

Dated: or/o  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Savucet Kour 
DIO Partap Singh 
RIO Lam, Tehsil Qua flharhal, District Rajouri 
A/P Machine Domana Near Gurudwara, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CUD. His/her name has been entered under 

serial No.  JK-348/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

n. 
(MohamiaWS'asin Beigh) 

Registrar (Adm.) 

No:  j't/O i/&  &ted: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Savneet Kour, Advocate 

for information and necessary action. 

No: 

Registrar (Adm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers olBar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No: Dated:  oc/0~ 071  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Sharika Malik 
DJO Gh Mohd Malik 
RIO Pinjura Shopian, Tebsil & District Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-349/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before. 

. 

(Mohammad Yasin Beigh) 
Regist7r (Adm.) 

No:  *J. 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Cowl Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sharika Malik, Advocate 

for information and necessary action. 
I 

. 

tstrar (Adm.) 5y 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:  r&/2O2I/PDated:  Cf/e/ 7oX/ 

It is hereby notified that vide High Court Order Dated 04.06.2021 

Ms. Sabahat Mushtaq Khan 
0/0 Mushtaq Ahmad Khan 
RIO Batpora Baghat Sopore, Tehsil Sopore, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-350/2021  n the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registra(Adm.) 

No:3 i~Z 33/P4/t9  Dated: 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CRC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sahahat Mushtaq Khan, Advocate 

for information and necessary action. 

Registra(4dm.) o5 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: -'a '/ADated:  ,jc/o f 2  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Shams Un Nisa 
0/0 Au MoM Mafia 
RIO Gund Ilassi Bhat, Lawaypora, Parray Mohalla, Tehsil & District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  .JK-351/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

C. 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: 3;½/ ted:  ot/o /  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shams Un Nisa, Advocate 

for information and necessary action. 

RegistrattAcfm.) 

171 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: £S?- 9 )c)W/o€ Dated:  O5/ /2oL/ ___ - 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Sufoora Mehraj 
0/0 Mehraj Ahmad Malik 
RIO Guishan Bagh Near Fruit Mandi, Tehsil Sopore, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-352/2 021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: Y2/2  6ied: os/e  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sufoora Mehraj, Advocate 

for information and necessary action. , 

ry 
Registrar (Adm.) 

L. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: -ii/4Dated  cs/ôz/-ov.  

his hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Saqib Ashraf 
Sb Mohd Ashraf War 
RIO RIO 04, Lalad, Tebsil Sopore, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jamniu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.JK-353/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licenceienrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

r 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 3rô-s~/t  ted:  oc/o/,j1z— 
Copy forwarded to the: - 

1 Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Saqib Ashraf, Advocate 

for information and necessary action. 

Registrar (Adm 



ri 
(Mohammad Yasin Beigh) 

Registr r (Adm.) 

Or/o/  O/4  

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 4S9/O)/Mted: or/ny'  >O~1;1 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Syed Arojel Arish 
0/0 Peerzada Mohamad Ayoub 
RIO Rajpora Puiwama, Bapora, Tehsil & District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jarnrnu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-354/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Syed Ai-ojel Arish, Advocate 

for information and necessary action. 

C .  
Registrar (Adm.) ' 



HIGH COURT OF JAMMU AND KASHMER AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:C5 1Kgated:  s-/ O9-)CJ( 

his hereby notified that vide High Court Order Dated 04.06.2021 

Ms. Sadiya Sidiq 
D/O Mohd Sidiq Lone 
RIO Mirza Kamil Sahib Ilawal Srinagar, Tebsil & District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  .JK-355/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

ri 
(Mohammad )çasin Beigh) 

Registra(Adm.) 

No:32'J1/Lf Dated: 
(V 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sadiya Sidiq, Advocate 

for information and necessary action. 

Registrari.) ç—V 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:~/' )-iV/4ated:  os/c-/2-oI.  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Safeer Ahmed 
Sb Molid Taj 
RIO Guihalta, Tehsit Mendhar, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-356/2 021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

soucjht before the date of expiry unless the absolutelfinal enrolment as 

an Advocate is ordered there before.  

. \ C 
(MohammàffVasin Beigh) 

Registrar (Adm.) 

No: 326Th-&t/&4  ated:  oc/&2o,  L 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Safeer Ahmed, Advocate 

for information and necessary action. 

. 

Registrar (Adm.) 5'' 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

S &1/Dated:  CY/O / )-oJ-/ 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Sunidhi Chib 
IWO Balbir Singh Chib 
RIO H.No.8, Sec. No.!, Preet Nagar Digiana, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from do. His/her name has been entered under 

serial No.  JK-357/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

. 
(Mohammad Yasin Beigh) 

Registrr (Adm.) 

No: 366)--G4 ted: os/O/  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association1  Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sunidhi Chib, Advocate 

for information and necessary action. 

•. 
Registrar (Adm.) ' 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

ated:  os/o/, 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Suhail Mushtaq 
S/O Mushtaq Ahmad Shiekh 
RIO Samboora Pampore, Tehsil & District Puiwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-358/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

No: 32°yO-9t/4  Led: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Suhail Mushtaq, Advocate 

for information and necessary action. 

Registrar(Adm.) U) 

l—.  
(Mohar nm Yasin Beigh) 

Regist ar (Adm.) 



Registra (Adm.) içU'< 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of (he Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

NOTIFICATION  

No:1 7 -/)(ated:  t5/o?/2J  

his hereby notified that vide High Court Order Dated 04.06.2021 

Ms. Sehrcen Zebra 
D/O Mir Sabt E Mohmmad Hassan 
RIO Inside Kathidarwaza Rainawari, Raja Mohalla, Tehsil & District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-359/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souqht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before.  

- 
(Mohammad Yasin Beigh) 

Registra 7(dm.) 

No: 31G Rt)5f1(lgated:  bY/OR I -C)- 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammulsrinagar for 

information and also keeping record of the same. 
7. Ms. Sehreen Zehra, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 20y ated:  or/o/ô,,, 

/ 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Sidharth Proch 
S/O Vijay Kumar 
RIO Ward No.1, H. No.169, Shaheedi Chowk Kathua, Tehsil & District 
Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CUD. His/her name has been entered under 

serial No.  JK-360/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

1! 

. 

(Mohammad Yasin Beigh) 
Regitrar (Adm.) 

No: 37° 13/4  C?ated:  6y/o  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sidharth Proch, Advocate 

for information and necessary actic"' Ill. 

. 

Rtrar (Adm.) C 
I 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: '/ted:  or/67 /oy' 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Shagufta Ashraf 
DIO Mohammad AshrafDar 
RIO Vakeel Colony Brane Nishat, Tebsil Khanyar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-361/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute!funal enrolment as 

an Advocate is ordered there before.  

No: &-2'/Z /€y. 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shagufta Ashraf, Advocate 

for information and necessary action. 

C.  
Registrár(Adm.) 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

Os/O 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:? '4'9Dated:  o5-/o -/2&x/ 

his hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Sehar Choudhary 
DIO Mohd lqbal 
RIO H-No.33, Newplot, Tehsil & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-362/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

,a — 
r- 
(Mohanl"nad Yasin Beigh) 

Regitrar (Adm.) 

No: 37 cs/o  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sehar Choudhar, Advocate 

for information and necessary action. 
t 

Registra'iAdiL)0  çc/Y )1 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No:  66 Dated:  03/07- / )-O)j. 

It is hereby notified that vide High Court Order Dated 02.071021 

Ms. Tania Jamwal 
PlO Jagdev Singh 
RIO Udhampur, Jallandhar Fabricators Workshop, Near Dak Banglow, 
Lower Trikuta Nagar, Tehsil & District Udhampur 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-363/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

n. 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 3230 7/4/1,Vated: o/o/  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of .I&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tania jamwal, Advocate 

for information and necessary action. 

C: 
Registrar dm.)0--- / 



HIGH COURT OF JAMMU AND KIASHMIR AT SRLNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: S / Dated:  ôc/o /2-y  

It is hereby notifl-d that vide High Court Order Dated 02.07.2021 

Ms. Tayba Gulnar Subla 
1)10 Farhat Hussain Subla 
RIO Ashyana Eram, Buchwara Dalgate, Tehsil Khanyar, District Srinagar 

- 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-364/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

i€m-  >1 
r. 
(Mohammad Yasin Beigh) 

Reisr (Adm.) 

No: cs/o 7/ ;'-tfl-j--- 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tayba Gulnar Subla, Advocate 

for information and necessary action. 

. \ --; 

Registrar (Adm.) ii ' 
'1 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No: Dated:  ôs/ô /  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Tavneet Kour 
D/O Rachhpal Singh 
RIO Rajbagb Forelain, Tehsil & District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-365/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: 3 6 -f3/tCj  dted: er/o /  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tavneet Kour, Advocate 

for information and necessary action. 

C .  
Registrar (Adm.) U 

H 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocatcs Act, 1961) 

*** 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 6/?/ 0y/i%ated:   or/c ' />o-/, 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Ubaid Nasir 
Sb Nasir Aniin Hakeem 
RIO Akhoon Mohalla, Pal Bugh Mattan, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-366/2021  in the roll of Advocate maintained by this Registry. 

The renewal!extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute!final enrolment as 

an Advocate is ordered there before.  

n.  
(Mohammd1asin Beigh) 

Regis\rar (Adm.) 

No:  ic- --//t  1€ated: oslo 9L/
/ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ubaid Nasir, Advocate 

..for information and necessary action. 

G & 

RegistIi) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 20)9/rn Dated: / tw 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Vishwa Gandhrav Kaswali 
S/O Buaditta Kaswalja 
RIO Arnia, W.No.11, H.No.129, Tehsil Arnia & District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-367/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute!final enrolment as 

an Advocate is ordered there before.  

\ 

(Mohammaff'Yasin Beigh) 
Registrar (Adm.) 

No: 3i66r-7-/A 'tDtd 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vishwa Candhrav Kaswali, Advocate 

for information and necessary action. 

Registrar(Adm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocales Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

>0! Dated:  os%z/ >  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Vipan Kumar 
Sb Dev Raj 
RIO Changran, Tehsil & District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, sublect to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-368/2 021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:  68/t40ated:  oi-/o/ — 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vipan Kumar, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRLNAGAR 
(Exercising powers olBar Council under Section 5801 the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION 

No: 6 Dated:  

   

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Vivek Sambyal 
SIO Inder Pal Singh 
RIO Ward No.4, Krishna Colony, Tehsil & District Kathua 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  .JK-369/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrpr (Adm.) 

No: 3KSi6tY/oa  ted:  cy/c?r/  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vivek Sambyal, Advocate 

for information and necessary action. 

Registrar (Adm.) r 



HIGH COURT OF JAMMU AND KASHMIR AT SRLNAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: Dated: / 

It is hereby notifie'd that vide High Court Order Dated 02.07.2021 

Mr. Yasser Sultan Shari 
SIO MoM. Sadiq Shan 
RIO Gool, Moila Gool, Tehsil Gool, District Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jamniu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-370/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

' —. 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:  o2i< 99 &te:  or/el  7 /J  k,,_ 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Yasser Sultan Shan, Advocate 

for information and necessary action. 

Registrar (Adm.) 0 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No:~_PtW/? bated:  €vc/ov-/ 2-o,,  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Zubair Ahmad Sheikh 
SIO Gulam Ahmad Sheikh 
RiO Palpora, Banpora, Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashniir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-371/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry  unless the absolute/final enrolment as 

an Advocate is ordered there before.  

-1 iv> r /) 

(Mohammád Yasin Beigh) 
Registrar (Adm.) 

No: 

 

Dated: 

 

    

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing JammufSrinagar for 

information and also keeping record of the same. 
7. Mr. Zubair Ahmad Sheik&, Advocate 

for information and necessary action. 

4' )_ \ / 
'I 

Registrar (Adm.) 6 3 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

Dated:  

It is hereby notifiid that vide High Court Order Dated 02.07.2021 

Mr. Zeeshan 
S/O Mohd. Ayouh 
RIO Manoic (Bhatyas), Tebsil Chilly Pingal, District Dock 
A/P H.No.196, Gujjar Nagar, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-372/2021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

sought before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

fl,  
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:  7Of-//4  ted:  cr/o/
, 

 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zeeshan, Advocate 

for information and necessary 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

No 

NOTIFICATION  

Dated: OX/oZ/ >O)-t.  

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Zainab Zebra 
D/O All Mohd Bhat 
RIO Arabal Shalimar Srinagar, Palla Mohiali, Telisil North, District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.  JK-3 73/2 021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: 37/3 - 5/4/ated: /o 7/  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Zainab Zehra, Advocate 

for information and necessary action. 

Registrar (Admj , ¶-Y / 



PROVISIONAL 
ENROLMENT 

NOTIFICATION  

os/o/ >0)1 No Dated 

HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(flercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Ms. Zainab Zehra 
0/0 All Mohd Rhat 
RIO Arabal Shalimar Srinagar, Palla Mohlah, Tehsil North, District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from dO. His/her name has been entered under 

serial No.  JK-3 73/2 021  in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional Iicence!enrolment must be 

souqht before the date of expiry unless the absolutelfinal enrolment as 

an Advocate is ordered tflere before.  

ri' 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 3/3 -)t//4&ted:  /o / ) j 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the off cial 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Zainab Zehra, Advocate 

for information and necessary action. 

-. - 
Registrar (Adm.) 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

No: 77 Dated:  Or/O - / o)-/ 

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. ZahirAbmad Wani 
Sb Shafiq Ahmad Wani 
RIO Sogam, Lolab, Sogam C- Ward 6, District Kupwara 
AlP Bemina Mohainmadiya Colony Sector 2/B, B.No.262 Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionaHy for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

ILL B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CUD. His/her name has been entered under 

serial No.  JK-374/2021  in the roll of Advocate maintained by this Registry. 

The renewal!extensjon of provisional Iicence!enrolment must be 

souqht before the date of expiry unless the absolute/final enrolment as 

an Advocate is ordered there before.  

No:  

(Mohammad Yasin Beigh) 
Registrr (Adm.) 

es/o /  

    

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara 
2. Secretary, Bar Council of tndia, New Delhi. 
3. Manager2  Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts HEgh Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing JammufSrinagar for 

information and also keeping record of the same. 
7. Mr. ZahirAhmad Wani, Advocate 

for nformation and necessary action. 

C \ ---
Registrar jMm.) 

r 



HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLMENT 

NOTIFICATION  

6F2 &//ted o/o / 7/ 

   

It is hereby notified that vide High Court Order Dated 02.07.2021 

Mr. Zaid Mehraj 
Sf0 Peerzada Mehraj Ud Din 
RIO Tajdar Colony, Zakura, Lane No.1, Tebsil Srinagar North, District 
Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provhional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from OlD. His/her name has been entered under 

serial No.  JK-375/2021  in the roll of Advocate maintained by this Registry. 

The renewallextension of provisional licencefenrolment must be 

sought before the date of expiry unless the absolutelfinal enrolment as 

an Advocate is ordered there before.  

. 

(Mohamrna Yasin Beigh) 
Regstrar (Adnt) 

No: 3 / ated:  or/c /  

Copy forwarded to the; - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue 

of Government Gazette. 
4. President, J&K High Court Bar Association, Srinaçar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zaid Mehraj, Advocate 

for information and necessary action. 

>1 

Registrar 
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